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ORDER

PER KUL BHARAT, JM :

The present appeal filed by the assessee for the assessment year 2017-18
is directed against the order of Ld. CIT(A), National faceless Appeal Centre
(“NFAC”), Delhi dated 22.07.2022.

2. The assessee has raised following ground of appeal:-

1. “Since the assessee duly explained the source of complete cash
deposit of Rs.4,80,000 was part of sale proceeds of business which is
duly shown in Income tax return u/s 44AD of the Income tax Act.
Source of Rs.9,33,500/- was out of past saving and income and
remaining cash from sales effected during the year. Further, the
assessee showed cash in hand of Rs.9,82,400 as on 31.03.2016 in
the balance sheet submitted during the course of assessment

proceeding.”
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3. At the time of hearing, no one attended the proceedings on behalf of the
assessee. It is noticed that the Registry has reported defects related to appeal
fee paid by the assessee. The assessee has not rectified the defect. Therefore,
the appeal filed by the assessee is dismissed. However, upon rectification of the

defect, the assessee may approach the Tribunal for restoration of the appeal.

4. In the result, the appeal of the assessee is dismissed.

Order pronounced in the open Court on 27th June, 2023.
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